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RE. DEMAND FOR DISCUSSION ON
HAWALA ISSUE

SHRI S. JAIPAL REDDY (Andhra
Pradesh): The House must decide. We
are for a debate on Hawala issue. The
whole country is convulsed with this is-
sue. (Interruptions) This issue needs to
be discussed under Rule 167 and the
House wants to express its views on this
issue. (Interruptions) The hawala issue is
a matter of paramount importance. (In-
terruptions) They do not want to discuss
the hawala issue. (Interruptions)

The plan of the Congress Party is to
throttle the discussion. That is their plan.
(Interruptions)

THE LEADER OF OPPOSITION
(SHRI SIKANDER BAKAT): The
hawala issue is listed in today’s agenda. It
should be discussed; discussed under rule
167. (Interruptions)

DR. BIPLAB DASGUPTA (West
Bengal): Please take the sense of the
House, Madam. (Interruptions)

THE DEPUTY CHAIRMAN: 1 do
not have anything. I do not have any
clear instructions from the Chairman as
to under which rule it should be discus-
sed. (Interruptions)

The Chairman has given permission to
Mr. Upendra to speak. (Interruptions)
you can specak, Mr. Upendra. (Interrup-
tions)

SOME HON. MEMBERS: No, no.
(Interruptions)
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THE DEPUTY CHAIRMAN: The
Chairman has permitted him. The hon.
Chairman has given permission to him.
How can you object to it? (Interruptions)

Mr. Upendra, they are objecting to
your speaking when the Chairman has
given permission in writing. (Interrup-
tions) 1 have no objection. (iaterruptions)

SHRI DIGVIJAY SINGH (Bihar):
What is it? (Interruptions)

SHRI DEPUTY CHAIRMAN: The

Chairman has given permission to him.
(Interruptions)

SHRI S. JAIPAL REDDY: The hawa-
Ia issue should be discussed. (Interrup-
tions) Let the Session be extended. (In-
terruptions) Let the Session be extended.
We should have a full-fledged debate.
(Interruptions) The House is its own
master. (Interruptions).

THE DEPUTY CHAIRMAN: 1
have no instructions from the Chairman.
(Interruptions) 1 do not have anything.

(Interruptions)

I have the permission from the Chair-
man to allow Mr. Upendra to speak
about rule 167, 176; whatever it is. (In-
terruptions) He has given permission. I
have written permission from the
Chairman.

(Interruptions)

SHRI DIGVIJAY SINGH: We have
the earlier permission also. (Interrup-
tions)

THE DEPUTY CHAIRMAN: I do
not have any instructions. The Chairman
has not given any oral or written instruc-
tions about it excepting...(Interruptions)

SHRI DIGVIJAY SINGH: What ab-
out the Chairman’s earlier permission?
(Interruptions)

THE DEPUTY CHAIRMAN: He has
not given me anyting. (Interruptions)

1 do not have any instructions. (Inter-
ruptions)

SHRI GURUDAS DAS GUPTA
(West Bengal): The hawala issue is listed.
It is in the order paper. (Interruptions)
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SHRI E. BALANANDAN (Kerala):
We want to discuss hawala. (Interrup-
tions)

THE DEPUTY CHAIRMAN: 1
function only under the direction of the
Chairman. (Interruptions) You want to
obstruct. What to do? (Interruptions)
You want me to take the sense of the
House? (Interruptions) On the permis-
sion given by the Chairman, you want me
to take the sense of the House? I have
never heard of such a thing. (Interrup-
tions) 1Is the sense of the House needed
even in regard to the permission given by
the Chairman? (Interruptions) Please sit
down. Just one minute. (Interruptions) 1
want perfect order for one minute that 1
can speak. (Interruptions) Do you want
to keep on speaking? (Interruptions) All
right; go on speaking together.(Interrup-
tions)

SHRI S. JAIPAL REDDY: The
House should decide. (Interruptions) The
House should decide. That is the Chair-
man's direction. (Interruptions}

SHRI SURINDER KUMAR SING-
LA: (Punjab): They are scared of discus-
sing the Hawala issue. (Interruptions)

SHRI S. JAIPAL REDDY: The
House should decide about it...(Interrup-
tions)

THE DEPUTY CHAIRMAN: You
give it in writing. The Chairman has
given me this paper, only this paper, and
nothing else.(Interruptions)

Please, Please....(Interruptions)

Please hear me...(Interruptions) One
Minute...(Interruptions)

The Hawala Discussion has been listed
for today, but the rule under which it
should be discussed, has not been men-
tioned...(Interruptions)

Please don’t interrupt me now...(In-
terruptions) Please, Please...(Inter-
ruptions) Will you keep quiet? (In-
terruptions) -

SHRI DIGVIJAY SINGH: Why has it
been listed then?
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.A(ZEaE) . afs3 wEEt ®1 1 have
reccived this letter from the Secretariat.
Somebody has placed it on my table. The
Chairman has permitted Mr. Upendra to
speak on Rule 1672176. It is his sig-
nature...(Interruptions)

Just one minute. I run this House
under the direction of the hon, Chair-
man. Whatever decision is taken in the
Business Advisory Committe, whatever
instruction the hon. Chairman gives me, I
go by it. I have announced this a hundred
times, a thousnad times in this House. 1
have no instruction offically from the
Chairman on what is to be done. (Inter-
ruptions)

SHRI S.
Madam.

THE DEPUTY CHAIRMAN: Don’t
dispute it...(Interruptions)

SHRI DIGVIJAY SINGH: Will you
take the sense of the House? You take
the sense of the House...(Intcrruptions&
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SHRI GURUDAS DAS GUPTA:
Madam, we must be allowed to speak. ‘
All of us must be allowed to speak
...{(Interruptions)...

THE DEPUTY CHAIRMAN: Do you
not want to listen to him? ...(Interrup-
tions)....

SHRI GURUDAS DAS GUPTA: We
must be allowed to speak...(Interrup-
tions)

+{ ] Transliteration in Arabic Script.
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All of us must be allowed to speak.
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SHRI GURUDAS DAS GUPTA:
Madam, we must also be allowed to
speak ...(Interruptions)

SHRI SURINDER KUMAR SINGLA
(Punjab): No, Madam, they should not
be allowed 1o speak...(Interruptions)

SHR! GURUDAS DAS GUPTA:
When you allow the Leader of the House
to speak, you must allow us also to specak
...(Interruptions)

SHRT SURINDER KUMAR SING-
LA: You are doing it for the last five
months ...(Interruptions)...

THE DEPUTY CHAIRMAN: The
Leader of the Opposition wants the
Leader of the House to speak ...(Inter-
ruptions)

SHRI GURUDAS DAS GUPTA: Will
vou protect us? Everyone wants to speak
...(Interruptions)

THE DEPUTY CHAIRMAN: 1 will

allow the Leader of the House to
spcak...(Interruptions)

SHRI GURUDAS DAS GUPTA: Will
you allow us also to speak?

. THE DEPUTY CHAIRMAN: I al-
re lowed you yesterday.

SHRI GURUDAS DAS GUPTA:
No, we were not allowed yesterday (In-
+ terruptions) We want an assurance from
the Chair that she will allow us also,
(Interruptions)

1[ ] Transliteration in Arabic Script.
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THE LEADER OF THE HOUSE
(SHRI S. B. CHAVAN): Madam, I will
appeal to all the Members of the Oppos-
tion not to make this as a kind of an
issue of prestige. This is an impasse
which has been going on for somc time.
We are interested in the discussion on
this issue. but you are unnecessarily
crcating problems. (Intcrruptions) 1 will
request you again to have the discussion
under Rule 176 and if there is going to be
any problem, we can discuss the matter.
(Interruptions)
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SHR1 GURUDAS DAS GUPTA:
Madam, 1 want to speak. You promised
me. I want to speak. (Interruptions) You
stop them. (Iaterruptions) You cannot
stop them. (Interruptions) Madam, you
asked us to sit down; now can you ask
them to sit down? (Interruptions)

SHRI1 S. JAIPAL REDDY: Madam,
we should also be allowed to speak,
(Interruptions) You restrain them.

THE DEPUTY CHAIRMAN: 1 can
only request the Member to keep quiet.

" (Interruptions)
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THE DEPUTY CHAIRMAN: I re-
quest Members to listen to Mr. Upendra.

The Chairman has allowed him to speak
and you are not allowing him (Interrup-

H 1 Transliteration in Arabic Script.
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SHRI S. JAIPAL REDDY: Please
look into the record... (Interruptions) The
Chairman has given a direction that the

House will decide the matter. (Interrup-
tions)

THE DEPUTY CHAIRMAN: I have
no objection about anybody speaking.
(Interruptions)

SHRI GURUDAS DAS GUPTA:
Madam, you said you will allow me to
speak. (Interruptions}

SHRI S. JAIPAL REDDY: I am say-
ing that on the direction of the Chair...
(Interruptions)

SHRI V. NARAYANASAMY (Pon-
dicherry): Madam, what about the Short
Duration discussion? 1 want to hear ab-
out it from you. (Interruptions)
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SHRI E. BALANANDAN: Madam, you
take the sense of the House.

SHRI S. JAIPAL REDDY: Madam,
you take the sense of the House. ...(In-
terruptionsy)...

SHRI SIKANDER BAKHT: He told
everybody including you. ..(Jnterrup-
tions)... He told you in our presence.

THE DEPUTY CHAIRMAN: 1 will
go according to the instructions of the
Chairman. ..(Interruptions)...

SHRI SIKANDER BAKHT: Madam,
the House is within its right to discuss it.

-(Interruptions)...

THE DEPUTY CHAIRMAN: Under
which rule? Can you quote the rule?
-.(Interruptions)...

SHRI GURUDAS DAS GUPTA:
Madam, the House is supreme.

THE DEPUTY CHAIRMAN: There
should be some rule. You quote that
rule. ..(Interruptions)... Chairman has
permitted him to speak. Under which
rule you are preventing him from
speaking?

SHRI GURUDAS DAS GUPTA:
Madam, the Chairman gave a direction.

SHRI DIGVIJAY SINGH: Madam,
under which rule he has been allowed?
..(Interruptions)... Under which ruled has
he been allowed?

THE DEPUTY CHAIRMAN: Mr. Jai-
pal Reddy, ....(Interruptions). Under
what rule is he not allowed? :

SHRI S. JAIPAL REDDY: Under
rule 171.

SHRI V. NARAYANASAMY: It
should be discussed under rule 176. (In-
terruptions).

'DR. SHRIKANT RAMCHANDRA
JICHKAR (Maharashtra): Under rule
176. (Interruptions).
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SHRI V. NARAYANASAMY': Under
rule 167, the Leader of the House has to
give consent. 1 would like to know
whether the Leader of the House has
given consent. (Interruptions). We want a
discussion under rule 176. (Interruptions).
What is the fate of the Short-Duration
Discussion? I want to know that. (Jnrer-
ruptions).

SHRI S. JAIPAL REDDY: Madam, it
is under rule 171. Let me explain. {/nrer:
ruptions). .

SHRI V. NARAYANASAMY: We
want a discussion under rule 176. (Inter-
ruptions).

SHRI P. UPENDRA (Andhra Prad-
esh): Madam, do they want to abide by
the orders of the Chairman or not? (In-
terruptions). The Chairman has permitted
me to speak. (Interruptions). Why are
they not allowing me to speak? (Interrup-
tions). Tt is very undemocratic.

THE DEPUTY CHAIRMAN: Mr.
Upendra has been permitted. Please al-
low him to speak. (Interruptions}. Let
there be some order. (Interruptions).

SHRI V. NARAYANASAMY:
Madam, you are the custodian of the
House. I want to know.... (Interruptions).

THE DEPUTY CHAIRMAN: I am
not the custodian of the House. (Inter-
ruptions). If you do not abide by the rule
book or the direction of the Chair-
man....(Interruptions).

SHRI S. JAIPAL REDDY: The Chair-
man told us spccifically...(Interruptions).

THE DEPUTY CHAIRMAN: When
did he give you the direction? (Interrup-

tions). 1 should not take directions from
the Members, 1 am sorry. 1 have a
relation with the Chairman. If he talks to
me and gives directions or through the
Secretariaty..(Interruptions). 1 do not
want the Members to tell me. (Interrup-
tions). This is a new procedure you want
to start, Members telling me what the
Chairman wants to be done....({nterrup-
tions). 1 do not have to listen to you. I
have to take it from the Chairman or the
Secretariat or the written thing. I cannot

on Hawala Issue 2068
take your word as to what the Chairman
wants to tell me. (Interruptions). There is
a limit to it. The Chairman has allowed
him to speak. Let him speak. (Interrup-
tions). I am prepared to adjourn the
House. ({nterruptions) This is not the way
-..(Interruptions)

SHRI S. JAIPAL REDDY: The whole
thing has been circumvented... (Interrup-
tions)

THE DEPUTY CHAIRMAN: What is
this? (Interruptions) 1 don’t want to dis-
cuss anything which is not listed in the
Order Paper. (Interruptions) 1t has never
happened. (Interruptions} 1 have never
heard of such a thing in my life. (Inrer-
ruptions) The Chairman has allowed him.
But you are not allowing him to speak.
(Interruptions)

DR. BIPLAB DASGUPTA: Madam,
we would like to know as to what the
Chairman told you. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, wait for a minute. Let me
put the record straight. ({nterruptions)
How does the Chairman give instruc-
tions? How? I would tell you. It comes in
the Order Paper. In the Order Paper it
has not been mentioned under which rule
it should be discussed. That is how I get
the orders from the Chairman. (Interrup-
tions)

SHRI DIGVIJAY SINGH: Madam,

" What are you talking about? (Inferrup-

tions) The House is supreme. (Inrerrup-
tions)
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Show me where it is written. (Interrup-
tions) 1 have no problem.
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Members who are not Members of the
Business Advisory Committee refer to
the Order Paper and the bulletin in order
to know under which rule a particular
discussion is listed on a particular day.
You show me where it is mentioned in
today’s Order Paper and under which
rule it should be taken up. (Interruptians)
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(interruptions)

SHRI V. NARAYANASAMY:
Madam, what is the purpose of discussing
the Hawala issue?...(interruptions)...

DR. BIPLAB DASGUPTA: The
Chairman has given the directive.

SOME HON. MEMBERS: Under
which rule?
(interruptions)
THE DEPUTY CHAIRMAN: Discus-
sion on Hawala, under which rule?

SHRI S. JAIPAL REDDY: You tell
me the rule. ...(interruptions)... You have -
to tell. ...(interruptions)...
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THE DEPUTY CHAIRMAN: Mr. Jai-
pal Reddy, you tell us under which rule...
(interruptions)....
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SHRI GURUDAS DAS GUPTA: The
House is supreme. The House can de-
cide. ...(interruptions)...

SHRI SATYA PRAKASH
MALAVIYA: The House is supreme.
...(interruptions)...

THE DEPUTY CHAIRMAN: No, I
can’t decide it. ...(interruptions). WEEW
frafra Al 2 3 il T .. (.-
o..)

There is another shown to me...(inter-
ruptions)... 176; John Fernandes... (inter-
ruptions)...

SHRI SATYA PRAKASH
MALAVIYA: That is not a part of the
Order paper. ...(interruptions)...

THE DEPUTY CHAIRMAN: Show
me where it is written ‘167°. ...(interrup-
tions)... 1f 1 agree. ...(interruptions)...
According to you, if I agree upon it that
the hon. Chairman Sahib gave you the
permission to discuss it under 167, that
shouldd have been listed in the Order
Paper.

(interruptions)
How can you let me run this House on
your free will? ...(interruptions)... 1 can-

not run it. I have never done it and I
cannot do it. ...(interruptions)...

SHRI SATYA PRAKASH
MALAVIYA: How can you deny that
right? .. (interruptions)...

THE DEPUTY CHAIRMAN: Please,
I am sorry. ...(interruptions)... 1 know

you have a ma]onty, and they may have.

a minority; it does bother me. ...
ruptions)... 1 go by rules.

(inter-
...(interrup-
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tions)... Majority or minority is not my
business. 1 am in the Chair. 1 will go
according to the rules. ...(interruptions). ..
Parties are present in the House to dis-
cuss...(interruptions)... Majority or
minority, please don’t refer to it. ...(inter-
ruptions)... Please show me the rules,
under which rule it is listed. ...(interrup-
tions)...

SHRI V. NARAYANASAMY: It is
the prerogative of the Chairman. ...(inter-
ruptions}... We are prepared for discus-
sion under 176. ...(interruptions)
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THE DEPUTY CHAIRMAN: We
have not done this. We cannot do it. It is

not done. ...(interruptions)... It is never
done before. ...(interruptions)... Don’t
make new rules. ...(interruptions)... If the

rules allow, 1 have to follow the rules.
...(interruptions)...
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THE DEPUTY CHAIRMAN: We
cannot decide...(interruptions)...

SHRI V. NARAYANASAMY: A
notice was given to us. ...(interrup-
tions)... Madam, a notice was given to
us... (interruptions)... Under which rule it
can be discussed. ...(interruptions)...
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THE DEPUTY CHAIRMAN: Nothing
is given. There is one Paper which is not
being changed. ...(interruptions)...
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SHRI} V. NARAYANASAMY:
Madam Deputy Chairman, the discussion -
on hawala issue should be according to
the rule. (Interruptions)... 1 gave notice
under rule 176. (Interruptions)... 1 am
ready for the discussion on the hawala
issue. (Interruptions)... Let them agree
to the discussion. (Interruptions)... Your
motion is not admitted so far.
(Interruptions)... Your motion has not
been listed. (Interruptions)... Our motion
is admitted. (Interruptions)... 1 want your
ruling, Madam. (Interruptions)...

SHRI S. JAIPAL REDDY: What has

.‘.

happened to the House,
Madam?(Intzrruptions)...
SHRI V. NARAYANASAMY:

Madam, you have not given your ruling.
(Interruptions). ..

THE DEPUTY CHAIRMAN: I was
trying to explain to him. (Interruptions)...

1 | Transliteration in Arabic Script.
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I was trying to explain to him that
whatever was decided....
(Interruptions)... Just one minute. I was
trying to explain to Mr. Biplab
Dasgupta—he could not have heard me

.in this noise—that if it was a decision of

the Business Advisory Committee, then
the instructions should go to the
Secretariat and it should be reflected in
the Papers. I run the House by order. 1
don’t do it according to my free will.
(Interruptions)... How can 1 do it?
(Interruptions)... 1 am not sitting in my
house.. (Interruptions)... 1 am sitting in
the Parliament House. (Interruptions)...

SHRI SIKANDER BAKHT: You are
the Deputy Chairman of the House.
(Interruptions)... The House is supreme.
{(Interruptions)...
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SHRI SIKANDER BAKHT: What
order are you talking about, Madam?
(Interruptions)... What are you talking
about? (Interruptions)...

THE DEPUTY CHAIRMAN: I am
talking about conducting the House.
(Interruptions)... 1 am talking about my
previous experience. (Interruptions)...
No. (Interruptions)... 1 don’t take
oral instructions ~  from anybody.
(Interruptions)... 1 am sorry, 1 don’t run
this House on oral instructions. The
record has to be there for the posterity.
Tomorrow somebody can get up and ask
me, “When did the Chairman give you
the instructions? What am 1 to say? Why
should 1 take the responsibility of the
Business Advisory Committee?
(Interruptions)... No, no. 1 don’t decide
on oral instructions. (Interruptions)...

DR. MURLI MANOHAR JOSHI:
You cannot say that. (Interruptions)...
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THE DEPUTY CHAIRMAN: You
are not the only Members. They are also
there. Let them say what they want to
say. (Interruptions)...

DR. MURLI MANOHAR JOSHI:
You take the sense of the House.
(interruptions)... *

SHRI S. JAIPAL REDDY: Madam,
you take the sense of the House.
(Interruptions)...

DR. MURLI MANOHAR JOSHI:
You take the sense of the House,
Madam. (Interruptions)... You take the
sense of the House. (Interruptions)...

THE DEPUTY CHAIRMAN: The
House is not run on oral instructions.

{Interruptions)... You do it.
(Interruptions)... You do it.
{Interruptions)...

SHRI S. JAIPAL REDDY: Madam,
you are not the master of this House.
(Interruptions)... Yor are the servant of
this House. (Interruptions)...

DR. MURLI MANOHAR JOSHI:
The House is supreme. (Interruptions)...

SHR1 SIKANDER BAKHT: The
House is supreme. (Interruptions)...

SHRI1 S. JAIPAL REDDY:
Madam,...(Interruptions)... There was a
confusion...(Interruptions)...

THE DEPUTY CHAIRMAN: I wish
there was a confusion. (Interruptions)...
There is no confusion. (Interruptions)...
There is a clear-cut direction.
(Interruptions)... There is no confusion in
my mind. (Interruptions)... Please.
(Interruptions)...

AN HON. MEMBER: The House is
Supreme. (Interruptions})...

SHRI SIKANDER BAKHT: The
House is supreme.(Interruptions)... We
also know....(Interruptions)...

THE DEPUTY CHAIRMAN: Don’t
you get up every day? Mr. Chaturanan
Mishra, Mr. Salim and Mr. Malaviya
sometimes get up and say that some
mistake is there in the Order Paper. They
refer to the Order Paper. Today
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somebody’s name was wrongly written in
the Order Paper. Today somebody
mentioned that the name of Mr. Jagesh
Desai was written wrongly in the Order
Paper. We made the correction. You
refer to Order Papers for such small
things and you want me to have a serious
discussion without it being there in the
Queder Paper! (Interruptions)...

SHRI S. JAIPAL REDDY: Madam,
you are the servant of the House.
(Interruptions)... You are a servant of the
House. (Interruptions)... You are the
servant of the House. (Interruptions)...

THE DEPUTY CHAIRMAN: I am.
(Interruptions)... 1 am. (Interruptions)...
Who denies it? (Interruptions)...

SHRI S. JAIPAL REDDY: Madam,
You are the servant of the House.
(interruptions)...

THE DEPUTY CHAIRMAN: Who is
denying it? (Interruptions)...

SHR1 SIKANDER BAKHT: The
House is supreme. (Interruptions)...

DR. MURLI MANOHAR JOSHI:
Madam,....(Interruptions)...

THE DEPUTY CHAIRMAN: There
is no dispute, (Interruptionsj... You say,
“167” and they say, “176”
(Interruptions)...

SHRI S. JAIPAL REDDY: Madam,
take the sense of the House.
(Interruptions)...

SHRI SIKANDER BAKHT: Let there
be a division (Interruptions)...

DR. MURLI MANOHAR JOSHI:
Madam, take the sense of the House.
(Interruptions)...

SHRI S. JAIPAL REDDY: Let there
be a division. (Interruptions)

SHRI SIKANDER BAKHT: Let there
be a division. (Interruptions)...

THE DEPUTY CHAIRMAN: Just a
minute. (Interruptions)... The Chairman
wants to come. (lnterruptions)... The
Chairman wants to come and decide it.
{Interruptions)... Let the Chairman come
and decide it. (Interruptions)...
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{MR. CHAIRMAN IN THE CHAIR)

MR. CHAIRMAN: I would like you to
sit down. (Interruptions). Today is the
last day of the Session. I would like the
Members, if possible, to depart as amic-
ably as possible and without bitterness.
Afterall this house is supreme. Even the
Chairman is bt supreme. Therefore, if
there is insoluble deadlock, as there
seems to be, we have to find a method of
resolving it by consultation. 1 have done
consultation for so many days. I find that
the difference is so vast and parties are
unyielding. There seems to be no agree-
ment. If that is so, are we to leave this
democratic House to chaos? Or are we to
find...(Interruptions). Whoever wants the
chaos, whoever it is. Should we leave it
to chaos or should we try the House to
take a decision itself? (Interruptions).

SHRI V. NARAYANASAMY: Sir,
they are creating chaos in the House.
(Interruptions).

MR. CHAIRMAN: If one person
talkks, I can understand. 1 don’t follow
you. If one person talks then only I ¢an
understand.

1 p.Mm.

SHRI V. KISHORE CHANDRA S.
DEO (Andhra Pradesh): Mr. Chairman,
Sir, I would only like to make a few
submissions on this issue which the
House has been seized of and which has
caused a lot of turbulence in the last few
days. This issue is something which Mem-
bers on all sides of the House want to
discuss. I do not think there is any
disput¢ on that. The question is whether
it should be discussed under rule 167 or
under rule 176. Mr. Chairman, Sir, may I
draw your kind attention to the provi-
sions of both the rules? Rules 167 and
176 clearly state that these will be admit-
ted on th consent of the Chairman. Mr.
Chairman, Sir, you have rightly put it
that the House is a sovereign body, the
ultimate authority in taking a particular
decision.. But precedents certain conven-
tions have been sct. While these rules
have been framed, Mr. Chairman, Sir,
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power or authority has been given to you
with respect to these particular rules.
There is a second aspect that I want to
mention. A submission that I would like
to humbly make is that both these are
discussions—one is Short Duration in na-
ture and 167 only puts the question to
vote before sthe House. Sir, this is a
matter on which investigations are going
on. It is a matter which is sub judice, a
matter on which charge-sheets have been
filed. 1 would like to draw your attention
to rule 238. Sir, rule 238 clearly says that

a Member who is speaking shall not tefer
to any matter of fact on which a judicial

decision is pending. So, if the House
discusses it under rule 167, Members
cannot make a reference to any fact
because it is pending in court, it is sub
judice. If we then put this matter to vote
in this House, it will amount to prejudg-
ing the issue and this will be against the
set norms and values...(Interruptions)...1
do not think it would be proper for the
house to pass a judgement on an issue
which is pending before a court of law. If
the House so decides, the House can take
a decision. 1 am not saying no. I am only
making a submission and I would like the
Members of this august House on all
sides to consider whether we are going to
be bound by certain conventions and
certain rules which we have followed and
nurtured for decades in this august House
or, whether in a frenzy, in a particular
moment of impulse we are going to set
aside all these conventions. Mr. Chair-
man, Sir, I would also like to mention
that in the earlier Order Paper, it was
mentioned that this particular discussion
was accepted under rule 176. Ultimately,
in the subsequent Order Papers, we
found that it was mentioned as Hawala
issue without any rule being mentioned. 1
am not going into it and I am not going
to insist on it. You are here in the Chair
and you can take a decision. But 1 would
like hon. Members to keep this aspect in
mind before we take a decision and go
ahead as to what should be discussed. We
are all for a discussion.

SHRI S. JAIPAL REDDY: Sir, my
good friend, Mr. Kishore Char ifra Deo,
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referred ‘to the question of the whole
issue being sub judice. I must first deal
with that Sir. Whether we discuss it
under 167 or 176, this question of sub
judice would apply to both equally. Sec-
ondly, he referred to rule 238. If you
read Kaul and Shakdher, the decision is
left to thesHouse. Therefore, in my view
this is not a substantiv@ point at all.

Secondly, Sir, when we discuss the
hawala issue, we will not discuss the facts
or merits which are to be adjudicated in
the court. We will refer to the back-
ground to what we consider the irregular
manner in which the whole issye was delt
with by the Government. Therefore, we'
will not deal with what the court is to
adjudicate on. The Presiding Officer can
always prevent a Member from trespas-
sing upon an area which has been consi-
dered sub judice. Having dealt with this
point, I would like to make another
mention. Sir, you were good enough to
mention that the house is not only sup-
reme but the house is also its own mas-
ter. Sir, under Rule 267, the House can
suspend any rule. The House is the
master of its procedure. On that ques-
tion, there cannot be two views. Sir, your
formulation today will go down as a
historic ruling. You said that the Chair-
man also was not above the House. It
will be quoted for generations to come,
in my view. Sir, there is a dispute about
the rule under which we should discuss.
Under the rules, normally it is for the
Chairman to decide about the rules. And
the Business Advisory Committee can
‘only advise the Chairman but it cannot
dictate to he Chairman. The whole thing
falls completely within the ambit of dis-
cretion of the Chairman. Since the Mem-
bers of the BAC and since the parties
were sharply, bitterly divided, you felt,
Sir, that the matter could be decided by
the House. If the Chairman does not
decide or does not want to decide, if the
Chairman wants to leave it to the House,
there are always rules, and if the rules
come in the way, the rules can be sus-
pended. 1 have been referring to one
rule, that is, Rule 171. It states: “If the
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Chairman admits notice of a motion and’
no date is fixed for discussion of such
motion...” In this case, you have not
admitted the notice. I admit this fact.
You have not exercised the discretion.
When you have not exercised the discre-
tion, you can leave thg discretion to the
House, Sir. This Hous can admit the
motion,..(Interruptions)

AN HON. MEMBER: Mr. John Fer-
nandes’s notice was accepted...(Interrup-
tions)

MR. CHAIRMAN: I will give time for
you...(Interruptions)

SHR1 SURINDER KUMAR SING-
LA: Sir, on a point of order...(Interrup-
tions)

SHRI S. JATIPAL REDDY: A point of
order on a point of order!

SHRI JOHN F. FERNANDES (Goa):
My letter is there. Sir, you have permit-
ted...(Interruptions)

SHRI SURINDER KUMAR SING-
LA: Sir, the question is that the motion
was accepted under Rule 176. It was
listed on the Order Paper. It is wrong -
that he is_quoting Rule 171. He is mis-
leading the House. Actually, a Short
Duration Discussion on Hawala Issue was
mentioned in the List of Business not on
one day but on four days. Nobody ob-
jected to it. So, why should Rule 171 be
quoted here? Quoting 171 is wrong here.

SHRI S. JAIPAL REDDY: Sir, I am
happy that Mr. Surinder pointed out that
you were good enough to admit the
matter under R\‘lle 176 to begin with. Sir,
we made representations to you that it
should not be the case. We made rep-
resentations to you...(Interruptions)... My
dear colleagues, please hear me. We
made representations...(foterruptions). ..

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Sir, we know...(In-
terruptions)...

SHRI S. JAIPAL REDDY: You may
know. Mr. Chairman, Sir, Jayanthiji is

- omniscient. She knows everything. But 1

am speaking for others.



281 Re: Demand for Discussion

Sir, you wcre kind enough to admit
that, and ‘all of us made representations.
Members of all the Opposition parties
made representations
“This is not the right thing to do. Please
do it under rule 167 o

SOME HON. MEMBERS: Rule 167?
SHRI S. JAIPAL REDDY: If you

could admit a notice, it follows that you
have also the right to withdraw the ad-
mission given...(Interruptions)...You
have a right to withdraw the admission.

DR. SHRIKANT RAMCHANDRA
JICHKAR: Sir, we are not discussing the
principics of jurisprudence here...(Inter-
ruptions)...

SHRI S. JAIPAL REDDY: During the
interruption, let me take a glass of water.
Whenever 1 take a glass of water, you
kindly permit thcm to interrupt me. If
you were good enough to admit a notice

under rule 176, you would be fullv within
your discretion to withdraw it...(Interrup-

tions). ..

SHRI V. NARAYANASAMY: Sir,
such a thing had never happened...(Inter-
ruptions)...

SHR]1 JOHN F. FERNANDES: Sir,
you permitted the motion to be discussed
under rule 176.

SHRI S. JAIPAL REDDY: Hon.
Members, you will have the opportunity
to mention your point of view.

Sir, the very fact that the Order Paper
does not refer to any rule while mention-
ing the discussion on the hawala issue
shows that they themselves have with-
drawn the admission that you have given.

SOME HON. MEMBERS: No, no.

SHRI JOHN F. FERNANDES: Sir,
you have permitted the discussion on the
hawala issue under rule 176...(Interrup-
tions)...

MR. CHAIRMAN: Mr. Reddy, are
you proposing now in this House that the
discussion be under rule 1677

SHRI S. JAIPAL REDDY: Yes, Sir. 1
am proposing that the discussion be
under rule 168.
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SOME HON. MEMBERS: No, no.

SHRI SATISH AGARWAL (Rajas-
than): Sir, I am proposing that the discus--
sion be under rule 167 and not under rule
176.

DR. MURLI MANOHAR JOSHI: Sir,
1 am also proposing that the discussion
-~ 'dn the hawala issue be done under rule
167,

SHRI GURUDAS DAS GUPTA: Mr.
Chairman, Sir...(Interruptions)...

SHRI P. UPENDRA: Sir, I have been
wanting to speak, but you are not allow-
ing me. Others are speaking and you are
allowing them.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SYED SIBTEY RAZI): Sir, please per-
mit me to make a submission.

MR. CHAIRMAN: Mr. Upendra has
been wanting to speak. Let him speak
first.

SHRI V. NARAYANASAMY: Sir, 1
want to make a submission.

SHRI JOHN F. FERNANDES: Sir, 1
would like to make a submission.

MR. CHAIRMAN: 1 will allow all of
you. Now please let Mr. Upendra speak.

SHRI P. UPENDRA: Sir, I have been
informed that two notices were given on
the same subject under rules 167 and 176
in Fecbruary, 1996. In your wisdom, you
have allowed the motion under rule 176
and that has been circulated to all the
Members.

It was listed for 6th March under Rule
176 and subsequently they might have
dropped it. Under what rule? Sir, it

continues and it is presumed that under
the same Rule it is listed. Sir, after that,
there is no evidence of your withdrawing
your consent for that Motion under Rule
176. If it had been withdrawn, then the
fresh motion should have been circulated
to the Members. We don’t know what
the other motion is. It is not before the

House. You have not even circulated that
motion.
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Sir, there is a prescribed procedure
under Rule 167. Under Rule 167, the
motions are treated as No-Day-Yet-
Named Motions. Under Rule 172, it is
taken up during Government Business
time. Even Kaul and Shakdher says that
the No-Day-yet-Named Motions are to be
taken up under Rule 167 as Government
business. If they are to be taken up with
the Government business, then the con-
sent of the Leader of the House is
necessary. I would like to know from
you, Sir, whether the Leader of the
House has given his consent, whether the
Government has agreed to spare time for
this purpose under Rule 167.

As was rightly pointed out by Shri
Kishore Chandra Deo, if you vote on this
motion, then it would prejudice the cdse
in the Supreme Court. The house cannot
sit in judgment before the Supreme Court
gives its verdict. ...(Interruptions)... Sir,
you cannot pass a final judgment in this
House cither way on a matter which is
pending before the court. Therefore, Sir,
the notice has not yet been withdrawn
and there is no second motion before the
House. If you expect the House to vote
on a thing which is non-existent, it is not
fair to us. Suddenly, on the last day this
House cannot be confronted with that
kind of a situation. First of all, you have
to withdraw your earlier permission, give
your permission for the second onec and
circulate the draft to the Members. After
circulating the same, the second motion
can be taken up in the House. ...(Inter-
ruptions)...

SHRI V. NARAYNASAMY: Mr.
Chairman, Sir, under Rule 176, I gave
notice for a discussion of the matter as a
Short Duration Discussion. Then you
considered the matter. Rule 177 says:

“K the Chairman is satisfied, after
calling for such information from
the member who has given notice
and from the Minister as he may
consider necessary, that the matter
is urgent and is of sufficient public
importance to be raised in the
Council at an early date, he may

on Hawala Issue 284

admit the notice and in consultation
with the Leader of the Council fix
the date on which such matter may
be taken up for discussion and
allow such time for discussion, not
exceeding two and a half hours, as
he may consider appropriate in the
circumstances."”

Sir, you had considered it, had consul-
tation with the Leader of the House and
a time was fixed. I received a notice on
Ist of March stating that my notice was
admitted under Rule 176 and would come
up for discussion on 6th of March, 1996.
1 came prepared for a discussion in this
House. Till date, 1 have not received any
notice stating that my Short Duration
Discussion has been cancelled. ...(Inter-
ruptions)... Sir, the notice given under
Rule 167 is treated as a No-Day-Yet-
Named Motion. The motion given by
them has not been consented to by you
so far. It is not the property of the
House.

Sir, I would like to submit that sub-
clause (vii) of Rule 169 says, ‘It shall not
anticipate discussion of a matter which is
likely to be discussed in the same ses-
sion.” The same matter has to be discus-
scd in the same Session under rule 176.
Therefore, discussion under Rule 167
need not be admitted. I would like to
submit that for the purpose of admitting
a motion under Rule 167, the hon. Chair-
man has to consult the Leader of the
House and then fix a date. The rule
clearly provides this power to the hon.
Chairman, It cannot be taken up in the
House for the purpose of deciding a
matter. Therefore, my humble submission
is that the notice which has been given
under Rule 176 has to be discussed as it
is alive even today. I take strong excep-
tion to what has been listed in the List of
Business. Rule 176 has not been men-
tioned in the list of Business. Notice was
not given to me as a Member of the
House who had given the notice and who
had the right to discuss the matter in the
House. Therefore, Sir, a Short Duration
Discussion has to be allowed. (Interrup-
tions) 1 am prepared for a discussion in
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the house. The Opposition’s demand is
for a discussion under rule 167 which is
not admissible and cannot be admitted by
the hon. Chairman. (Interruptions)

SHRI GURUDAS DAS GUPTA: Sir,
I very much appreciate the move you
have kindly taken to sort out the con-
troversy which has been affecting the
business of the House for a long period
of time. At the very outset, Sir, dif-
ferences are bound to be there in a
democracy and we expect patience ...{In-
terruptiops)... and respect for each other
if this system has to function. (Interrup-
tions)

SHRI SURINDER KUMAR SING-
LA: You had been respecting quite a Jot
in the past! (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: No lecturcs. (Interruptions).

SHRI GURUDAS DAS GUPTA: To

begin with...(Interruptions)... To begin

- with let me dispose of the important issue
that has been raised by the hon. Mem-
bers of the Treasury Benches. (Interrup-
tions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI S.S. AHLUWALIA):
You are not going to dispose of. (Inter-
ruptions)

MR. CHAIRMAN: Mr. Naray-
anasamy’s point... (Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir,
1 will refer to it. (Interruptions)

MR. CHAIRMAN: Only if you have
anything to express. (Interruptions) 1
understand that. (interruptions)

SHRI S.S. AHLUWALIA: You should

- quote the rule also. (Interruptions) There
is no point. (Interruptions)

SHRI GURUDAS DAS GUPTA: My
humble submission is...(Interruptions)...
My humble submission is that the point
raised by my friend Mr. Narayanasamy is
uptenable.

SOME HON. MEMBERS:
Why? (Interruptions)

Why?
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SHRI GURUDAS DAS GUPTA:
Because the notice was submitted by a
number of hon.
Members...(Interruptions) ...It included,
of course, the Leader of the Opposition.
(Interruptions) Yes, it includes Congress
and many Members of the Opposition
also. Sir, it was admitted for 1st March.
Anything that is admitted in the House is
admitted for that specific day.

SOME HON. MEMBERS: No, sir,
no. (Interruptions)

SHRI GURUDAS DAS GUPTA: Sir,
what is this? (Interruptions) What is this?
(Interruptions) 1 do not think that my
submission will, in any way, influence the
judgment of the hon. Chairman. The
hon. Chairman will take a decision in his
own way. 1 am only pleading before,him
the same way you have pleaded before
him. (Interruptions) In my humble
opinion, it had been listed only for the
1st of March.

SOME HON. MEMBERS: No, no.
(Interruptions)

MR. CHAIRMAN: Please sit down.
(Interruptions) Let him say whatever he
wants. (Interruptions)

SHRI SURINDER KUMAR
SINGLA: Let him not misquote facts.
(Interruptions)

SHRI GURUDAS DAS GUPTA: Sir,
you shall take a view. You will kindly
see, Sir, ...(Interruptions)...

MR. CHAIRMAN: Do you have
anything clse to say? (Interruptions)

SHRI GURUDAS DAS GUPTA: Sir,
if you kindly see the Order Paper of 2nd
March, it does not include this item as a
subject-matter for discussion; it does not
include. Sir, kindly look at the Paper.
(Interruptions) 1t does mean, therefore,
that the item has lapsed because it could
not be tken up that day. (Interruptions)

Sir, my second point
is...(Interruptions)... Sir, my second
point is this. (Interruptions)

SHRI SURINDER KUMAR

SINGLA: Let him not waste the time of
the House. (Interruptions)



287 Re: Demand for Discussion [RAJYA SABHA|

SHRI GURUDAS DAS GUPTA: My
second point is this. (Interruptions)

SHRI SURINDER KUMAR
SINGLA: Let him not waste the time.
(Interruptions)

SHRI GURUDAS DAS GUPTA: My
second point is this: This is the House of
Elders.

We have our own rules; we have our
own precedents. According to those rules
and precedents, this House is competent
only to pronounce its own judgment
under Rule 167. ...(Interruptions)... We
can give our own judgement under Rule
167. Sir, 1 appeal to you that sinte the
House is facing, the country is facing, an
unprecedented situation, we may be
allowed, the House may be allowed to
pronounce its own views on the
development. ...(Interruptions)... Sir, we
are at crossroads; let me tell you this very
frankly, Sir. ...(Interruptions)....

SHRI SURINDER KUMAR
SINGLA: Sir, he is giving a lecture.
...(Interruptions)...

it fefiacra fig: fooen wed e W Y
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MR. CHAIRMAN: Please conclude.

SHRI GURUDAS DAS GUPTA: Sir,
my last point is that the Rajya Sabha is
only competent to give its views under a
specific rule. There is a precedent also.
...(Interruptions)... Therefore, in view of
the rules and the precedent in the House,
we may be allowed to give our views on
this hawala case in the same way as it has
been done in the other House. If you do
not do it, then Rajya Sabha is being
restrained from discharging its duties and
functions. ...(Interruptions)... 1 appeal 10
you, Sir, kindly consider this point.
Thank you.

AN HON. MEMBER: Sir, we have
listened to everybody; give your ruling,
Sir.

SHRI VAYALAR RAVI (Kerala):
Sir, I am on a point of order.
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:..(Inrcrruptions)... Sir, my point of order
is very simple. Sir, both sides have
agreed for a discussion. Sir, there are two
rules. ...(Interruptions)... But, Sir, under
Rule 169 there is a condition which has

~been spelt out in 169 (viii). Sir, this

condition prohibits discussion on a matter
which is under adjudication by a court of

law having jurisdiction in any part of
India.

SHRI S. JAIPAL REDDY: The same
condition is there is Rule 176 also.
...(Interruptions)...

SHRI VAYALAR RAVI: It is not
applicable to Rule 176...(Interruptions)...
Sir, Rule 176 clearly says that we can
discuss any matter which the Chairman
feels ...(Interruptions)... It is the
discretion of the Chairman to allow any
discussion under Rule 176, which has no
conditionality as there has been in Rule
167. Sir, we can discuss matters under
both these rules. But, the conditionality
in Rule 167 has been given for a specific
purpose. Rules have been framed and
this House can discuss any matter.
...(Interruptions)... In this case only Rule
176 is applicable. Under rule 167, certain

conditions must be fulfilled. These
conditions have been spelt out in Rule

169 which prohibit discussion of matters
which are under adjudication by a court
of law. Therefore, discussion on the issue
may be taken up under Rule 176 only.

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): Sir, I am aware of the
fact that a discussion had taken place
under Rule 167 sometime in 1978.

DR. MURLI MANOHAR JOSHI: On
your own motion.

SHRI N.K.P. SALVE: It was my
motion.
(Interruptions)...1t  was my motion.
However, Sir, it is unprecedented that
the requirement of Rule 167 being what
it is, unprecedented, that a motion was
ever allowed under Rule 167 by a vote. It
never ever was allowed by a vote. Sir,
you very rightly said that the House is
supreme. Sir, under Rule 216, there is a
Committee consitiuted—*“A Committee

P - gr
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on Rules shall be constituted to consider
matters of procedure and conduct of
busincss in the Council and to
recommend any amendmcnts or additions
to these rules that may be deemed
necessary.” My respectful submission,
Sir, is that the House is supreme. The
Housc has appointed a Committee and

the House has formulated rules.
Therefore, the rules are supreme.
Thereafter, Sir, having made this

submission that rules are supreme and if
the rules are supreme and the rules do
not provide for a voting on a motion,
then the rules must prevail. Sir, I beg of
you to rcad with me Rule 167: “Save
insofar as is otherwise provided by the

Constitution or by these rules,....”—Now
let us forget about the
Constitution—Rule 167 says: “Save

insofar as is otherwise provided by these
rules, no discussion of a matter of general
publc interest shall take place except on a
motion made with the consent of the
Chairman.” If the rules otherwise
provide, then it will not be covered by
Rule 167. If it is not covered otherwise
by any other rule then only it will come
under Rule 167 and with your consent
and not with the voting of the House...
..(Interruptions)....

1 am making a
interpretation of rules. I am only
confining myself to that. Whereas Rule
167 enjoins on you the responsibility, the
sole responsibility to consent or not to
consent under Rule 176 you don’t have a
right to consent. You have a right to
admit or you have a right not to admit
and admission is compulsory on two
conditions being satisfiecd—(i) that it is a
matter of wurgent importance in Rule
177—or (ii) it is a matter of sufficient
public importance and it is urgent. If
these two ingredients are satisfied, you
havc to admit a motion under Rule 176.
If it is admitted under Rule 176, then
Rule 167 does not comc into play at all.
If it cannot otherwise be admitted under
Rule 176, then only it should come under
Rule 167 in view of the contents of the
matter. Therefore, 1 entirely agree with
what Shri Naravanasamy has submited

submission on
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that having admitted that under Rule
176, how can you again at this stage
admit it under Rule 167?
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SHRI JAGESH DESAI (Maharashtra)
We want the date on which this was
discussed in the Committce. That is very
rclevant. Let him give the date. Then 1

will make my recommendations on that.
(Intcrraptions)

oft fas=g e ¥ fad g o = =

% fr s ol U R S ww w o}
B P8 wa ¥ T W femym oA
afey,.. (aqa=) ...

t[ 1 Transliteration in Arabic Script.
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Mr. CHAIRMAN: Please let him
speak. 1 allowed all of you to speak.
(Interruptions) Discuss only on rules, not
on Hawala. (Interruptions)
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SHRI N.K. P. SALVE: Rule 167 says,
not to adicate your right. If we take away
the very heart of the rule,—you cannot
abdicate with great respect 1 want to
submit, Sir,— and ask the House to
decide upon rule 167 it will be an
abdication of your responsibility in terms
of the specific provision of the rules when
it calls for your consent and in the other
case it only calls for admissibility.

sft farx @A WX wes, ¥ 9w
% @ § 6 A 9% @ 9w e eaed
FJ ... (HEgE)

et oo sosido At
2t R _.’fq.(jua!gl;,fd

[EedS e - s Fis )Lt
SHRI JAGESH DESAI: As far as we

are concerned, we did not vacillate. It

may be in the Business Advisory
Committce...(Interruptions). ..
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SHRI SIKANDER BAKHT : I am
not yielding. (Interruptions), 1 am not

yiclding to everybody everytime.
(Interruptions) I am not vyielding to
anybody. (Interruptions)

SHRI SURINDER KUMAR
SINGLA: Kindly listen to us.
(Interruptions)

SHRI SIKANDER BAKHT = I am
not yielding. (Interruptions) 1 am not
yiclding at all. (Interruptions) What is
this? (Interruptions) 1 am not yielding to
anyonc of them. (Intcrruptions)

st fort @ g & 78 gon B 9
& f7 =e © @ faw e faog | v =
am faegre Iz M S T d@e & I
rem-3Tem 19 € 3R 39 [T W WY TN
tad g wR wa fFm T R owww @@
FOW._. (HEAGH) ...

Ltetd Uy:o’z’/ﬂ’c;ﬁv’}f
-L:'TL'_'-AJ)/"J T3 = )C;("&‘_::,’:’/
~@ TP U Sypant 3 0
G50 Ty Do (i

ASLNG.-- Sy S 20
[leatsper. Wy by 3 Loid I

MR. CHAIRMAN: Mr. Singla, please
sit down. 1 would like to hear Mr.
Sikander Bakht. I am sure you would
also like to hear him. (Interruptions)

SHRI SURINDER KUMAR
SINGLA: Sir the point is, he should
confine himself to the point about the
rule.

MR. CHAIRMAN: That is what I am
asking him to do. (Interruptions)

3 faw= =&A: 319 A & F B AR
s TegeE St % o faeRnd uEansd
FA w HW G R (TIGH)...



}

293 Re: Demand for Discussion

W“o’ (51 /(;«:?d)/a/&

R O A > Ao

[..“L——‘b/‘u".

sit gfer ar frem: fawas geagsd
A W hEen A o w wW v R
L(EEEE) ...

SHRIMATI JAYANTHI
NATARAJAN: It was totally false. It
was never decided. (Interruptions)

SHRI S.S. AHLUWALIA: He is
mislcading. (fiterruptions)

SHRIMATI
NATARAJAN: He is
House. (Interruptions)

SHRI V. NARAYANASAMY: Sir, he
cannot quote Lok Sabha here. He cannot
quote the discussion in the Business
Advisory Committee. (Interruptions)

SHRI SIKANDER BAKHT : Mr.
Chairman Sir, this House cannot be
deprived of its right to express its
displeasure. That can be done only undecr
rule 167. Therefore, we demand that the
discussion should be held under rule 167.
(Interruptions)

DR. MURLI MANOHAR JOSHI:
Mr. Chairman, Sir, a point has been
made by the hon. Minister, Mr. Salve,
that rule 167 shall not apply bccause
there is an alternative prvision in rule
176. 1 think this is a very wrong
interpretation of the language of rule 167
Both rules, rule 167 and rule 176, permit
discussion. If this language is nog written
here...

SHRI N.K.P. SALVE: Are
:mutually exclusive or not?
S. JAIPAL REDDY: No, they arc not.

SHRI N.K.P. SLAVE: They overlap.
(Interruptions)

DR. MURLI MANOHAR JOSHI:
They are not mutually exclusive. It

JAYANTHI
misleading the

they
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dcpends  on  the discretion of the
Mcmber. Both rules are  aplicabic.
(Interruptions) Mr. Salve, you have had
your  say. 1 am not yielding.
(Interruptions) It  depends on  the
discretion of the Member concerned to
approach the hon. Chairman, either
under rule 176 or rule 167. Rule 167
atmply permits that you can make use of
176 also. Rule 176 provides for an
alternative discussion method. Ruile 167
says:  ‘Save insofar as is otherwise
provided by the Constitution or by these
rules. . This means, if a motion for
discussion has been brought to the notice
of the Chairman that a Member wants
discussion on a certain issue, and the
Coustitution provides for it, fine; or, if
the rules provide for it in any manncr
finc. Thereafter, the rule says:’...no
discussion of a matter of general publlc
interest shall take place except on a
motion made with the consent of the
Chairman.’

So, it means that under rule 167 your
consent is necessary. That is all the
meaning of rule 167. Beyond this, it does
not say anything.

It simply permits three types of
discussions—discussions provided by
other rules, discussions provided by the
Constitution and discussions provided by
rulc 167. The only condition herc is that
your conscnt is necessary for admitting a
discussion on a matter of public interest
under rule 167.

The interpretation that these two rules
arec mutually exclusive is untcnable. If
these two rules are mutually exclusive,
then, only one rule should have been
sufficient, but there are two rules.
Therefore, it means that a discussion can
be sought under both the rules and even
under some provisions of the Constitution

(Interruptions)

MR. CHAIRMAN?: There is time for
one or two more interventions. Then [
will give my ruling.

DR. MURLI MANOHAR JOSHI:
Therefore, that interpretation 1s
untcnable.
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The second point ;- that the Housc
supreme. It is the Hoose which appoins
the Committee, and the Committes
makes the rules. The House can change
the rules. The Housc can suspend the
rules. If it is the wish of the House to
discuss a particular motion under a
particular rule, the wish of the House
shall prevail. This is a well-settled
convention in all democratic institutions.
In all matters of such decisions, thc wish
of the House, the wil! of the House, the
sense of the House is supreme.

DR. BIPLAB DASGUPTA: Sir, I will
make two very non-controversial points.
...(Interruptions)

Please allow me to specak first on these
two non-controversial points. I hope our
friends on the other side will listen to me.

As far as rule 167 is concerned, 1 agree
with Mr. Salve that it is up to the
Chairman to give conscnt to it. In this
particular case, as we all know, the
Chiarman wanted to give his conscnt on
the basis of the view in the Housec.
...(Interruptions) Please. Please listen to
me,

DR. SHRIKANT RAMCHANDRA
JICHKAR: Sir, what is this? How long
will this go on? This debate has gone on
for so much time. It is enough. What is
this? ... (Interruptions)

DR. BIPLAB DASGUPTA: Sir, there
is another rule.

MR. CHAIRMAN: Will you conclude
very quickly?

DR. BIPLAB DASGUPTA: Yes, very

quickly, Sir. There is another rule, rule
267.

SHRI SURINDER KUMAR
SINGLA: He has nothing clsc to say.

DR. BIPLAB DAS GUPTA: I am
referring to rule 267 ...{Interruptions)

MR, CHAIRMAN: Please let me hear
him. ...(Interruptions)

DR. BIPLAB DASGUPTA: If you
look at rule 267, ...(Interruptions)
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SHRI SURINDER KUMAR
SINGLA: The discussion can take place
ovnly under rule 176. ...(Interruptions)

DR. BIPLAB DASGUPTA: Allow me
to makc my point. ’

Under rule 267, any Member may,
with the consent of the Chairman, move

that any rule may be suspended.
o (Dhurruptions)
SHRI SURINDER KUMAR

SINGLA: You cannot suspend the rule.
DR. BIPLLAB DASGUPTA: 1 put it

that rule 176 be suspended for the day.

~AInterruptions)

Allow me to speak.

SHRI SURINDER KUMAR
SINGLA: You have already spoken.

DR. BIPLAB. DASGUPTA: 1 have
listened to you. Just listen to mie. What is
this? ...(Interruptions)

SHRI SURINDER KUMAR
SINGLA: You have already spoken.
...(Interruptions)

DR. BIPLAB DASGUPTA.: Will you
not listen to me?

SHRI SURINDER
SINGLA: No. ...(Interruptions)

DR. BIPLAB DASGUPTA: I am
putting it to the House. Under rule 267, 1
move ...(Interruptions)

KUMAR

MR. CHAIRMAN: Plcase listen.

...(Interruptions)

MR. CHAIRMAN: Don’t you want to
hcar me at all? (Interruptions) After
listening to all this, don’t you want to
hear me? (Interruptions) Can I decide?
Have I the power? (Interruptions) Then
you please sit down. (Interruptions)

DR. MURLI MANOHAR JOSHI: Sir,
when the Chair is on his
legs,...(Interruptions)

MR. CHAIRMAN: 1
House -till 3.30 p.m.

“The House then adjourncd at forty
seven minutcs past one of the clock.

adjourn the
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The House reassembled at thirty-one
minutes past three of the clock, The
Deputy Chairman in the Chair.

VALEDICTORY REMARKS BY

THE DEPUTY CHAIRMAN ON

THE CONCLUSSION OF THE
SESSION

THE DEPUTY CHAIRMAN: No
discussion under rule 167 or 168 or 176. 1
have to say ‘thank you’ to everybody.
..(Interruptions) ... Sixer in the cricket
field, not in this House.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI S.S. AHLUWALIA):
Let us pray sixers for the Indian team in
the World Cup Cricket match.

THE DEPUTY CHAIRMAN: Yes,
prayed. 1 will adjourn the House sine die
so that you can watch the cricket match
nicely. Before 1 adjourn the House, 1
thank all of you for your cooperation.
..(Interruptions).. 1 do that always.
..(Interruptions)... Always 1 do that
because this is part of parliamentary
democracy.

SHRI GURUDAS DAS GUPTA: But
is this one-handed or double-handed?

(12 MARCH SABHA]
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THE DEPUTY CHAIRMAN:
Everybody puts forth his view point. This
is part of parliamentary democracy. So, 1
thank everybody for his cooperation, the
Sccretariat, all of you, the Lcader of the
Opposition, the Leader of the House,
leaders of wvarious political parties and
other Members who are retiring. 1 wish
them all the best. 1 hope that some day
after a gap thcy may come here or they
may go to the other House. But we
would be meeting each other with no ill-
will. Members who are going to come
back to this House, we wish them all the
best in the next session. Until we mecet
next time, whatever festivals are coming
during this period, 1 give my grectings to
all the Members. I also wish Members all
the best for their campaigning in the
clections. 1 hope that everything would
be good for all of you and for the whole
country. 1 bave to remind all of you to
stand up while the National Song, Vande
Mataram, is played. Please don’t run
away until 1 adjourn the House sine die.

{The National Song, Vande Mataram,
was then played)

THE DEPUTY CHAIRMAN: 1
adjourn the House sine-die.

The House then adjourned sine die at
thirty-four minutes past three of the
clock.



